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15.11.01 	List on 

respondeflt' to file Wfttten atatCrtiGrt. 

/ 

kemb.r 

	

20.12.01 	•Iriten t tc.n.nt has be. £i1e.. 

Thd Cdt •y nO.1 ! 	11btId for 

The app1icnt mdy file rz.joinder. 

iithin 2 .eicS from today. 

L±t on 28.1.2002 for h.riu. 

- i 	( 
:e.nL)eL 	 v1ce-C1r4ntLi 

	

28.1. 2002 	Heard counsel for the 

in separate sheets. The applic ion is 

dismissed in terms of the order. 10 

order as to costs. 
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Member 	- 	 Vice-Chairman 
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Original. APPlication No. 304 of 2001 

Date ö Decjsjo 28...l,.22:. 

- - - i-Pnam_CandraKhak1ari 16
_Petj 

..... ..................... 

H - 	 A.Ahmed - - -. - 	

Advocate foz 
Petjtjon r(t 

ior 

Versus_ 

v , VICE CHAIRMAN. N CHWDHUR }iON'i 	MR JUSTICE IJ.  

MR K.K.SHAR MA ADMINISPRATIVE ME.'IBERe- 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWHT.TI.BENCT 
/ 

Original Applictjon No.304 of 2001. 

Date of Order : This the 28th Day of Jarivary 

• THE HON'BLE MR JUSTICE D.N.CHOWDHURY, 	A VICE  

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEM 

Sri Punam Chandra Khaklari 
S/o Lt. Kameswar Khakiaj 
Viii :- Chapaidang 
P.0: Narengi, Guwahati-26. 

Sri Bijoy Lalung 

If Sb : L Kalu Ram 
Viii : Bonda 
P.O: Dadara, Assam. 

Sri Parameswar Boro 	 - 
Sb: L.B.Boro 
Viii: Chapiddng (Bonda) 
P.O: Narengi 
Guwahati-781026. 

Sri Romeri Das 
C/o L Saru Das 
Viii 	Dadara c-.. 
P.0:Dadara, Kamrup, ssaia. 

Sri Robin Nath 
Slo Sri Bipin Nath 
Viii : Bordai Pahiya 

 
P.0: Baihata, Kamalpur 	 - 
Assam. 	

r 

6 	ri Rakesh Barmar 
S/6 Gajendra Barman 
Vili:Beisor, 0zapaa 	' 
Dist: Naibari, Asam. 	 . 

Sri Naresh pantatj 
S/o L. Dhananjay Pantati 
Viii: Amsing Jorabat 
P.0: Satgaon, Guwahatj-27. 

Cri Ashok Ravi 	 - 	-- 
'oLateDCRai 

Vi11 Patharguary 	 't Udavari Vihar 	
- PIN 781071.

q  
9..Sri 3uresh Thakuria 	

T_1 Sb B Thakuria 
Patacharkuchi 	 r W37 4 P.O. & Viii: Barpeta 
Barnaijkuchj (Baiatany) 	 ' 

10.Srj Mohan Das 
S/0 Jadu Ram Das 
Viii: Kaithalkuchj 
Naibari, Assam. 

Contd..2 

_____ 
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1i.Srj Bjhu Ram Boro 
S. 10 Mahendra Ram Boro 
Viii: Chapaidong 
P.0: Bonda 

• Guwahati-27. 

12.Sri Dhruba Pasad 
S10 L.Bhubaneswar Prasad 
Vill:-Amshingjorabat 
P.0: Satgaon 
Guwahatj-27. 

13.Dasharath Pantatj 
Slo B.Pantati 
Viii: Amshing Jorahat 
P.0: Satgaon, Guwahati-27. 

[ 	 14.Sri Pramod Roy 
S/o Hardeo Roy 
151 Base Hospital 
Basistha, Guwahatj-28. 

15.Sri Nanda Ram Das 
• S/0 	Chaya Ram Das 

Viii: Dodara 
P.0: Dodara, Kamrup. 	 i• 

16.Srj Mil'n Chandra Boro 
S/o Late .Kali Ram Boro 
Viii: Chapaid6?g 

Guwahati-26. 

17.Sri Dipen Deka 
Slo Ramen Deka 
Narengi Tiniali 
Guwahati-26. 	 . . . Applicants. 

By Advocate Mr,Adi]. Ahmed. 

-Versus- 

The Union of India 	 -- 
Represented by the Secretary to the 
Government of India, Ministry of Defence 
New Delhi. 

The Director General 
Ordinance Service, Master 
General of Ordinance Branch 
Army Head Quarters 
P.O: DHQ  
New Delhi-hO 011 

3 The Commandant, 222 ABOD 	 ( Narengi Camp 
C/c 99 APO. 	 . . . Respondents" 

By Mr A Deb Roy, Sr C G S C 

Contd 
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ORDER 

CHOWDHURY J.(V.c.) : 

The respondent authority re1ei 

I. 	
six (86) vacárcies of Mazdoors, apart fr 

various other catgories for re?1tment. In 

in 222 ABOD. The tests for recrujtmeijt of 31 v 

of Mazdoors were conducted on 25-26 July, 2001. 

17 applicants were called for the test for recjuitii 

for the firt part. For that purpose the 

conducted in the Narengi Cantonment. In this proceedn 

the applicants averred and contended that they 

participated in the selection process, but in a most 

illegal fashion they were excluded from the se1ecti 

process. Hence this application. 	
0 

2. 	 The applicants asserted that they reported 

to the Office of the repondent No.3 on 26th July, 201 

for interview and test. The respondent No.3 took all 

the applicants alongwith other 	 for th'pt 

of Mazdoor for physical test. They were asked to board 

in a military truck for appearing at the physical test 

site. Over one hundred candidates were heaped and 

stacked in one military truck which eventually met with 	- 

an accident and about 25 candidates a1ongwith hé 

applicants were thrown overboard and the applicants and 

some other candidates were seriously 1njure 	The 

applicants were taken to the military inrestigation 

room for first-aid and held up there and therefore the 

ould not complete the interview and physical test 

:which the respondent No.3 was responsible. 
Contd.. 4 



4 
-4- 

3. 	 The respondents submitted its 	r1tten 

statement denying and disputing the clai!n\of the 

applicants. It was stated that the tests were conducted 

in the Narengi Cantonment in fu1l public view by a board 

of officers constituted by Commandant 222 NBOD with an 

independent observer member detailed by HQ 51 Sub Area. 

The competitive physical standards of candidates wee--

assessed by physical tests which included a 2.4 k. 

of 
passingwhch was mendatory. 	All 	the 	se \  

applicants failed in the 2.4. k.m. run and thereJe 

they were disqualified for participating in the 

remaining tests. A medical test headed by Regimental 

Medical Officer Major Jayanta Borah and an ambulanc ; , 

put 	 -' 
wereLstandby for first aid and for 

Hospital if required. There was no case of injury to any 

candidates during the conduct of the tests or 

immediately prior to that. None of the applicants 

reported their injury, if actually so sustained, to th 

presiding Officer or to any member conducting the test, 

nor did the applicants stated as to why such a complaint 

was not made to any authority involved 	in conduct 	of 

tezt. It was also stated that no Prmy vehicle was 

to carry the candidates within Narengi CantonmentT,he 	.' 

7 
respondents contended that nOL 'Pic1e did et'tt 

(AIIti 	 ' 

arAy accident asLand therefore there was no occasion fo±':an. 

injury thereof to persons. 

Contd 
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4. 	We have heard Mr.A.Ahmed, learned cojsir, 

the applicants at length and also Mr.A.Deb RQYL.learned 

Sr.C.G.S.C. for the respondents. The ntaterials on 

record did not establish any improp9rity in holding the 

test. The allegation on the respondents by the 

applicants as to the accident is not acceptable on its 

face value in the absence of any other mate4als on 

record. The materials on record also indicates -Y. 
t.  cc 

selection process was conducted on the basis ofmer:. 

In the circumstances, we do not find any merit in 

application. 

5. 	Mr.A.Ahmed, 	learned 	counsel 	for 
 

applicants contended that in view of the dismissal of 

this application the resoondents mayt onff_  -,-- '-,. 

case of the applicants for appointment in future.. Wey 

overrule the apprehension of Mr.Ahmed. Since the 

respondents are the instrumentality of the State and 

like any private individual they cannot afford to act 

with arbitrariness. The Indian Army is known for its 

fairness. If in future the applicants place their 

applications, their case will also be considered 

alongwith other candidates as per law. - 

Subject to the observations made 3bove/ 

application stands dismissed 

There shall, however be no order aEtO cot,'- 

	

K.K.SHARMA ) ,- 	 ( D.N.CHOW 

	

ADMINISTRATIVE MEMBER 	
VICE CflAIN 

bb, 
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c; 
I:NTHE CENTRAL ADMINISTRATIVE TRIBUNAL, 

SAUHATI BENCH AT GALJHATI. 

(AN APPLICATION UNDER SECTInN 19 OF THE 

CENTRAL ADMINISITTyE TRILUNAL ACT, 1985) 

ORIGINAL APPLICATION NO. 	 OF 2001. 

B E T W E E N 

13 	Sri Purrn C1.andra Khak1&ri, 

S/c, Lt. Kamswar- Khaklarj, 	
( 

ViiiCpaidanq 

 atlati-24,,  
-- 

2. 	 Liu;ig 

1 	
oer 

0 - 	 - 	
a 1 	nt fo 'r 	 - 

w s 

	

bI 	

- 

	

r Eorc,, 	
- 

Z 	 - 	B. o, 	 - 

api.dorig (Borida), 	-. 2f. ti 	-M 

g i, 	 ç1 2 	 -- 

hatj-7BI026. 

43 	bri Pcmen Dap  

CJc, L Saru Das, 
ej 

Vi l l-Dadara ,, fJ) 	

-; 
.O.-Dadara 1  Kamrup, Assam. £3 	

Bipin 	 - - 

v:.11-Bordai Pahiya, 

P.O.-Bail-,ata, Kamalpur, 
	-. 
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63 Sri Rakesh Berman 

S/a Gajndra Barman 

V11-Be1sor, Ozapara, 

Dit-Najbarj Assam. / 
73 	Sri Naresh Pantati 

S/0 L Dhanarijay Pantjti, 
Viii-Aming Jorabat,- 

- 

P.O._Satgrn, Guwahatj?-

83 	Sri Ashk Ravj 

S/a Late D C Rai 0  

Viii- Patharquary, 

Udayar Vihar, 

PIN -781071, 

93 	Sri Surpri Thakuria 

S/a B. Thakuria 

-' 	\ 	-----. 	-- 

P.O. & Vfl.l- Barpeta, 

Barna1j0j]1 (Balatany) 

iO) Sri Mchai, Das 

S/0 Jadu Ram 1)a 

Vii lKai.thaikt(chi 

Nalbari, Asam. 

11] Sri BjhL Ram Bara 

8/0 Mohendra Ram Bore 

Viii- Chapaidor)g, 

P.O.- Bonda, 

Guwahatj-26 

123 Sri Dhurba Prasad 

S/a L Bhubanes.,ar Prasad 	\ 
Viii- Amshing Jorabat, 

P'O. -- Satqaon, 

6 u w a ha t i -27. 

131 Dashara . h Pantati 

S/a B Pantati 	 V 
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Viii- AmBigh Jorabat. 

P 0 Satgaon, Guwahati-27. L  

• 	 143 Sri Pramod Roy 

S/o Hardea Roy 

• 	 151 Base Hospital, 

Bsistha, Guwahatj-B. 

153 Sri Nanda Ram Das, 

Son of Chaya Ram Das, 

Viii- Dodara; 

P.O.- Dodar, Kamrup. 

163 Sri Milan Chandra Bar. 	-. 

•/c Late Kali Ram Boro, 

Vill-Chapaidang 

P. 0 - Ron d a, 	 ., 

Guwahati-26. 

173 Sri Dipen Deka, 

son -f Ramen Deka, 

Narengi Tinili, 

Guwahati-26. 

-Versus- 

1. 	The Union Of India, 

represented by the Secretary. 

to the Government of Indi, 

Ministry of Defence, 

New Delhi. 

2 	The Director General, 

Ordinance Service, Master 

General of Ordinance Branch, 
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rp P 	: 
- -------- - V 

Army Had Quartr, 

P.O.- o;-iQ, 

New O1hi-11001. 

Li 

3. 	Tho Crnmc1kndar1t, 222 ABOD, 

Cmp C/o 99 APO 

- Rputh?rt. 

DETAILS OF 	THE 	L i -  

1) PARTILt. 	:S 	-. r !L. kj 	EL 	AGA INST 

WHICH 	i 	('4 -  t"THj 	I 	MACE 

- idw 	fot 

i 1 	1411)y 	tn 

;kr 	-,.'•jp P. - ----- - - - 	ç1 

by 	t1i '.. 	n. 	3 3lr 	aprayif 

: 	Lt- U1 -- - 	•V J';, 	 LL.. 

:t 	 --.t - -. a  

t i ij i 1prOV - , 	for 	Lhebrve. 

tid 	po-L 

Li1EDIL i 1N 	u - 	FIiUNAL 	V  

Vih 	: -p: d;-::i-.F; 	that 	the 

S'bjL -.:r rt 	pç4iictir 

0 	V1 	1üi 	L1 

- 	VS 

f'.tt 	'in?r 	de1: 1 are V 	- 

i1h: 	 im 

i hd 	u n d e r 	S:: t1o11 	21 	of 	- 	-- 

r ibun1 Act, 

I 

-I 
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4) 	 FACTS OF THE CASE 

I 

I. 

4.1 	That. all thv,  ipplicants are citizens 

of India ynd as ii .. they are entitled to all 

the right. and 	i"i 	 juaranteed under the 
Constitutioriu  

42 	Th.., •. 	 bg - 

that as the yr 10 	 c.:r. 	1d r W luf a prdyud 

o this app]irtiu 	.u--. 	 LhLir:?-fr-u, 	:hy 

dray for g rant w prmi;ir undr Section 4 

(5) (a) of the 	 a.i. Wair 	LraLivr Trjbunj 

, 	 .. 	•iLu this aPPI L 

L.•Jn 	J.).ihIY. 	 - 

Th..t 	,-i..i 	.ppii. 	 LiL. 	U 

that 	Lh.. 	r-.-. 	j 	! ro 

/ 	

r 	it 

d1t? 	r-4 	 :'.i1d 

11 

• 	r-  come 
 C) 

/ 	

Nu 

 1 	 J 	Y 	20al 

1i 	
RPonj 	

Ic N 	
r 

-"e Pc5t\¼ Na. 	
I 

1Pj•j 	

J)tLhOthr 
cfldid.ts 

 
h: 	: 	

st. 
Th aPPUL 	

•. : 
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,a 

were akod to board in a Military Truck for 

'appearing at the physical test. site. It may be 

worth to mentior, hr' that the said military 

truck was actual I uJd- carrying truck in a 

bad condition. i . 	 i. 	gr'ful to mention here 

that more than 	ur J 	rirJ idates were loaded 

in the 	LJ mit. s H 	 and the catdidt€.. 

wee 	bulliad 	•.., 	 h• 	 try 	per 	lal 

dut'. 	T h e y 	. 	 .i 	L 	 . rLu 

other candidatL . 	 j u whjh 

	

a 1 ly taken jhtr 	ioue U' 

butcher. 	Unfur biI 't 

.J. meet ar 

U.  

LL. 	Lhu 
-....' 

rLk au1d 

.c., nULL ........ . 	r i,j.  

• 	.kL 	j.J. 	... 	 • 

Lu Uit 	i 

Lu 	us41 

iouh 	.. .11 	H 

arid 	.J 	.LiI 	: 

tNu 	:iost 

	

i31 si 	ip1iLaL. 	beq Ht.c 	,. 

.HIat 	as•t 	iar 	MJ....Lr 1 	Rule 	no 

jiiaia3ly. 	a.l:U 	Lrj 	travt1. 	in 	a 	MiiiL.ir 

'h.Li::ie 	uL 	..pun d t .~ n L No. . 	 violated Ui 

,t 	 5L 	ht 	II1iaFi persons 

'ravcl 	........ 	 1..L.•sy Vail' 1 	'liirh is in a ba 
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4.10 	That 	your appULants 	beg to 	state 
; 

tt 	the 	action 	of th 	Rsjondents 	is illegal, • 

mala 	fide,• 	arbitrary i,  nd 	a10 	violative of 

ad,nin.itrative 	fir-piay. 

4.11 	Ihat 	your ppliunts 	submit tiat 	the 

Honbie 	Trihun.i iny 	be 	pleased ta 	give 

protection 	tn he 	. 	 p1icants 	L',' givLic 

direction 	Lo espo: iiti 	not 	to •pp 
any 	person 	in 	tHu pot:H 	1:.Joor till 	Ltu 

appli.cants 	tire ¶rcJ 	f 	Lu 	c:ompi:. 	LI 

entire 	mntervie 

4.12 	That 	 p1.i 	 i 	1e 	•1ona •, 
t1e +o t t h e ends iii 

I4 

'1 

RL ( EF 	W I T H 

F R(.V L7, . I 	•J 

I 	For 	Lh.'LL 	n 	 ren 	;nd •. Fact 

w h i c h 	c - 	. zi r 	 A btu - the 	ction 

a 	thm 	IL::.iinj'na 	pi fil a 	facie 	• 

.r,d W 	Q L 	 di:t.ion. 

on 	of 	the 

Rnpond.:rr 	ma1 	Je td i11eqa 

an 	 tive 	L.'h.tnd. 	o 

the 

I I .1 Eya 1 , 	Li trar- y and also violt. lye 

e- 	Lu 	:al jLtt. 

-- 

• 	 For 	 fr •.h rcru 	mnt of Mazdoor 

it 	upp i ts 	L) n of th e 	I aim tj 'F the 



•T 

to 

- 	The applicailts further declares that 

any application, writ they have not filed  

petition or suit in respect of the subject 

matter of th 	nLnt application before any 

• other court, authori 	or any other bench of 

this 	Honhi 	TrjLinl 	nor 	any 	
suc.:h 

applicatiOfl 	vu1 1  pti top pr suit i 	priitq -  - 

before any of th'n. 	 - 

8] 	RELIEF PRYEO FOR 

0 

thr 	C c, 	a nd 	ircumsteinces 

th 	 iioct rep 	tfu). ly 

ro 

he directed 

Trib.,l 	to hold 	a - 

rd r hy - J c zi l. t u ts t for 

t h e applictiofl 

f:irDER PRVED FOR: 

final 	deLi.siorI 	u 	thI: 

-pplicants 	eck. issue of th 

lf 

if 



- 

H H 
-9 1 that 	the 	Ro5por1dent 	may 	be 	directed 

not 	to 	appoint 	any 	candidate 	to 	the 

post 	of 	Ma-door 	as 	pr 	their 
r -  

Lnterv.L2w 	d't 	d 	26th 	Ju1y 	2001 	a n d 

also 	to 	take 	early 	steps 	-für 	resh 

intrviw 	cnd 	physical 	to 

applicafl1.r. 	 - 

• 

• 10 THIS 	API '[fl. J 	FILED 	rHROLUGH 

HVVULi - 	
•:' 	 - 

: 

1 11 	PAR I I C U LA hsç F t-:-r' 0. 

I 

I- P.o  \ 	 - 

\ 	- _i 
On 

-J 

 

• 	 -I? 
- 	:. 	---a  

-----,-• • 	 - 	.- 	
- 	 - 
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0. 

VIA 	6954 

222 Agrjn Sthau Ayudh Bhndr 
222 Advance Base Ordnthce Deppc c/o 

Jul 2001 

a 
E4pLOThr OF 

iarne 	 Lc 	 rtion being _,  

1. 	 .:-tjon 
	true to 

227 MBQD at 
and 

	

- 	 eri 	ation on this 

- 	 U 	 c 3L;ahati. H 	
1. I 	 ' 	

- - 	

t-1ran. 

- 

ó th 

L
-iii 	reicc. 

lflorigi 
I. 	 ---' 

- 

( f(K htj-  
Ltcol 
Ar 	f1cr-• 

	

- 	 fr Corndant 
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IL 	recuit 	- 

Ma7dooa 	and i-T 

r,Ob  0 on du ti On 2-26 Jul 01 • Tkeeeo,. 

	

- eni for one 030 end )forty a*ven unreserved (Gen -. 	toie 

of 11azdOOT8 	 27-28 Sept • 2001 • As required 

by tke rules, VLiO puV) liciiy was given for recru1tent t]roug 

opei adve. ieeient in Qwepaper, Docrdaraan, All Xndla 	/11 
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All India Radio, Vocational Behabliftation Centre and 

Director Gen era]. Re sett Len e7at be aide a calling for na*e a 

from Enplcment Exchange Guwahati To provide sufficient 

time these adnrtisement a were pub liehod on 13 Jun 2001, 

j oallinij applications of desirous candidates by 4(0 

30 Jun 2001, while the call letters for appearing in tests 

were issued on 07 Jul. 2001 and the tests conducted on 25-26 

Jul 01 • A total of about 2000  applicants were is,ö call 

letters to appear for the teat of tazdoors on 25 -26 Jui 2001. 

The tssta were conductet in Narangi Cantt • In. 

full public yiew by a board of officers constituted by 

Commandant 222 ABOD with an independent observer member 

deteiLed by HQ 514 Sub Ares. The comparative physical, 

standards of candidates were assessed by physics]. tete 

whiO Included a 24 KM run paaetng which is mandatory. 

The guidelines governIng the Selection Board is attaohe4 

as per Annazur c1 • All these aevente en candidate a fai1e 

in the 24 Km run and were therefore, not qualified to '\ 

partiolpato In remaining teats. Cozy of nesul.ts is attached 

at Annexure-II 	A medical team headed by Regbientel 

Medieal Officer Major Jayanta Bomb and an ambulance were 

standby for first aid and for evacuation to Ras Hospital, 

if required.. There weTa. however *0 case of Injury to any 	J 
canddatt duria(7 the ,induot of the teats or immediately 

prior to that • None of the applicante have reported their 

ifljury, if actually so sustained, to the presiding Officer 

or to any member coxfteti-rt. the test, nor have the appliae*ts 

stated as to why such a complaint was not made to ay authority 
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involved in conduct of test. The assertio m by the applicants 

that they sustained injury prior to the tests 18 totally false 

and incorrect. 

That no Army vehicle was used to carry the candidates 

within Narangi Caitt • Indeed the fiespondent No.3, who conducted 

the recruitment, does not have sufficient tranepot resources 	I 

to carry such a ].are body of over two thousand candidatee. 	tic 

Moreover, the distance between the football Lie 14 Cere the 

candidates assembled and the location 'àoru te tests were 

conducted being only about 1 * KMa, it Is highly unbelievable 

that a massive vehicle logistic Systea would be eva planned to 

carry over 4000  persons as expected when it is simpler to walk 

the distance. It is also totally false that there was any 

vehicl, accident as stated and hence there is no occasio, for 

any injury thereof to persona • The tact Is that all 

candidates failed in the 24 Km run, which failure prevewt.4) 

their participation in remainine tests for selectiom as ft 

That the recruitment teats have been completed. \ 

euce•sful candidates have been intimated of their provisional 

selation while verification of their documents and testimonials, 

character and antecedents etc is 3'n progress prior .  to issue, of 

appointment letter . By making the instant application 'the 

Petitioners who are all uysuocesafil candidates are attexprting z  

10 frustrate tie recruitment process, that is sl*ost complete, 

on a plea that is totally false and fabricated. :It is respect 

fully eubiitted 'that orders to stay the completion of r•cruitzea 

at this final stage when suooeesI'il candidates have been 
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confirmed their 3roviBiOflal seleotion shall amount to denying 

the natural i'iktS to the 	fa iOOe8S 	candidates, who hale been 

selected for recruitment on their o merit, only to appease 

a few mnøaCCIe8 	
and pibli disgruntl*d oaadidateS 

__ ) 

The respondents beg to d7 all averments, 

statements, submissiOns and allegations made tbsel* by 

the applicants except as may be epeoificaI1J admitted 

herein under and it is 
also r.epectfu].].7  submitted that 

all these applicants are *ot Govt • emplOy$58 and hence 

this Ron 'b I.e 'ft ibuna I. has no juriedl.oti0 in the matter. 

1 	 That with regard to para 1, of the application 

the respondents beg to state that the allegation that appli 

L Cations were iot allowed to complete the lntervieV ttd 

selection procesa is denied being misleading and false • 

and fair opportunitY was provided to all the seventeen app11-

cents, as was also given to the otherS 2060 candidates, to 

appear in 

 

the tests for aelectiOl of MaZdOO?S' As  per the 

teat schSdUlS 
2.4 KM run, was tie first ±em*1 item of physiCal 

tests passing butCh 
is mandatory' Only those candidates who 

cleared We teat of 2.4 KM rum were allowed to particiPate 

in tie r amaiming tests and Interview for final selectiOn on 

comparative merit. •  All the seventeen applicantS failed in the 

2.4 Km run • They were therefore mot allowed to appear In the 	TI 
remaining teats as Per recruitment giideline 

( 
-I 
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2. 	
That with regard to paTs 2, of the appliaatiC* the 

mepc*deits beg to state that the contents of this pars is 

not agreed. It is respectful.lY SUblLittSd that none of the 

applicants halve been eerved with letter of appol*t*eflt for 

esploynent on MazdoOre in 222 ABOD, such lean they are entitled 

to report for duty • The applicants are theTe(re not (ov.TnU)tt 

servants hence it i s r.5peotfU1  8ub*itted that the 1*sta*t 

ease is beyond the jurisdiction of this Ro*'bIS Tribuma].• 

That with regard to paDs 3, th6.re8POflde*t5 bag 

to state that the contents of this pars in ag•d. 

That wttb regard to pars 4.1, the respondents beg 

to itiith* offer no connenta are possible slzcs the 

antecedents ito. of applicants are not b
lomn to the Respondent. 

That with regard to peTs 4.2, the reapondente beL} 

to state that the contents of this-DaTa is denied to 

that the?e is no valid or tenable grounds for any grievaiO 

vht8oeYaT against the selection processe 10 consents are 

offered on renaming portions of this pars 

60 	
That with regard to pars 4.3, the respondents beg 

to atete that the contents o tkePaft is agreed 

7. 	
That' with regard to pars 4*49 the respondents 

"beg to L 

state that the contents of this pars is an adsitted 

t* extent that the applicants reported at the Xotb&U 
1TOU*d\ 

of 222 ABOD for the tsta. The remaining contents of this 

- 	-- 	• ••••••-4 	 It 
pars are denied being factuaLLy Jmc6wjv  

totally inccDDeCt that the applicants were 5kd to board 



a nilitary truck to carry then to tie physical test site 

No vkicle was deployed for that purpose nor were auch 

transport resources available with Respondent No.3 to carry 

over 4000 persons as excepted to appear • it is also b.lie 

vab].e that such a huge logistic ETAOR of vehic1e, would have 

been planned for enploynent to carry over 4000 persons ( as 

expected to appear) for only a distace of approx. 11/2 EMs 

between the fOotball,  field and the physical test site, win 	41 

S .- - 
it is far ampler to wulk that distance, All 	ce4ates 

• 	 H 
were asked to present thenaeLve at tkepbraiàal teat site 

located about 1k KMS from the said 222 ABOD football field 

0* their oja. Many walked while some went on their bieyele. 

It is specifically denied that 222 ABOD has any goods carrying 

bek, nuok less was any suck vehicle used for carrying the 

Ondidate, The allegation that more than hundred candidates 

were loaded in a  military truck is absurd, it is false and 

Ialijcu5 tkt ailitary personnel on duty bullied or ill 

treated tie applicants or for that matter any candidate, as 

alleg.d nor has th€re been any suck complaint whatsoever as 

Civil police Personnel and also Military polioe personnel were 

eMployed to aasiat in conduct of the tests. 	It is factually 

incorrect that any Vehicular accident invoiving a nilitary 

truck took place as stated, which may also be verified from 

civil police anthorjtje5 eMployed at all iMportant points to 

assist in conduct of the recruitnent tests. 	It ia reiterated 
that no Ars.y vehiOlO was used to carry the candidates nor any 

vehicle accident took place • 	A Medical tean headed by Regin.ntaI 

Medical Officer Major Tayania Borak was standby for first aid 

- 
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or J for any treatment to the Nsdioal Teen on gtandby duty. 

The applicants have also not f'.r*ished any proof In tk 

instant application, to support grevious injury clained to 

have been øistalned by then. 

8. 	That uith regard to para 4.5, the respondents 

beg to state that vehemently deny that any military vehicle 

was used for conveyance of candidates. The allegations that 

civilian candidates were carried In Army v&"cl&by.tha 

Respondent is absolutely false and mall ma. 

9' 	That with regard to para 4 .6, the respondents 

beg to state that the allegations in this pare are totally 

false, baseless and malicious. No grounds, reasons or back" 

ground have been ftr*i8ked to support these allegations. It 

18 TespectAilly subitted that when the tevta have been 

oondut*d in a fair manner af for over 2000 candidates for () 

MaCdoors, there is no reason for the Board 3Z Officers who 

conducted the tests to discriminate tlir 	enieea app].ioants"\.  

about whom the 1(eepondent has no prior 	ledge or 1aforiatian 

They were treated at par with all other c.ndidatoe and provided 

equal opportumii'. 	 - 

10. 	That with regard to pare 4 ., the respondents 

beg to state that the allegation that t4, applioat*a were 

treated cruelly and in an unoiiiilzed mains? is totally false 

and baseless. All candidates were treaqd squally. and In a 

fclr manner • It is also malicious to .lege tat Respondents 

had any motive to acoomnodate 'their intceted candidate'. 

It is reapeotfu].1.y submitted that all  tk, teats were carried 

r 4 	
1 
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out .ln total transparency 131 an Opel area visible to pubti 

1310].ucU3tg all the candidates, a tact which may also be vsii-

fled from civil pOlice PersOnnel requisitioned for the 

recruitment. The teata %mr'e conducted as per Reorulta mt
I  rules by a Board of Officers with an independent observer 

deputed by superior military authoitity of the Be apondent 

5314 Uoladed 'embers of SO/aT, amongst others. It say be 

pertinent to reapeotfilly submit that ezoep for 	itant H 
applioatiol by the seventeen applicants, 	has been *o 

complaint till date from any quarter. No oouenta are 

offered on reaa1nLng contents of this para due to lack of 

bOw1edge of applicants' financial etatua or of their efforts 

at seeking Govt • employment. 

11 • 	That with regard to pars 4.8, the respondents 

beg to state that the pet itionera plea 1* this para is tat e, 
able Ia view of the fact that they have failed In the test 

2.4 KM run, Passing which is mandatory for recruitment of 

Mazdoc*'. By seeking their teata de-move on a false ground 

the applioant, besides obtaining undue favour for the*ee1ye, 

shall prejudice thc legitimate rl,ghts of selected caididatea 

for their Moil , tuent as )fazdoor, whoae selections have bees 

promulgated and t)teir appointment i*di*atd subject to Polio 

verification and scrutiny of their 

currently in progrs55. 

12 • 	That with regard to pars 4.9, the rsepon dents 

beg to state that the allegation in this pars is false and 

denied. The applieauta, as also all other candidates have 
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have been tz given full Opportunity. The oT'dere of the Apex 

Court on the subject as also tie Reoruiteent R].eø have been 

fO1loed in letter and spirit. 

1. 	Tiat with regard to pare 4.1°, the rsaponde*t 	
ç 

beg to state that the allegations are falee, baseless and 

Raliciona and are denied. The Respondent reep.otfafljrefr-7 

terate that the reoruitnent teste were oondo4'" 	
/ 

fairnesa, In an ob3eotiye canner giving 

to all the candidates. 

14. 	That with regard to para 4.11, the reepo],denta 

beg to state that ii reply to para 4.11 it is respectfully 

aub..itted that in view of a fair opportunity provided to the 

applicants and their failure in the 24 1* run teat in which 

they appeared there is no ease for protection as asked for. 

The very basis of seeking relest, Viz inability to appear 

due to an iaizry, is false. By seeking to frustrate the 

recruitiont process, the Applicants shall prejudice tie 

legitliate ?i€kta of selected candidates for appointitent 

as Macdoor. No valid or sustainable groLmds have been 1rni-

shed by the applicants for the in'teria redreesal being sought 

for 1* this paragraph, which if granted shall anount to 

•a*osllation of tie selection Pr0000a already coipleted It 

tkoh the die process of law. 

15. 	That with regard to paris 591 to 5.6, the 

reepondente beg to stats that the allegations eade in this 

Pare are denied being false and calicious. It is respeotfuUy 

reiterated that the orders of Apex Court on the subject and 
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43 	be1ig autkoAsed do kereby 1v 

declare tkat tie ztate*ente isde 1z'tj8 t'114k... 

are true to a kowlede, ifor*atjot and bilieveand I 

kave not ppreesed any iiaterlal tact. 

.1"Sign tie ve -fificatim on thu 
p 

\ of 	C vJh'2 001 at Guahatj. 
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NOTICE 	
- N 

A. Deb Roy 
C.G.S.C. 

C.A.T., Guwahati Bench 

V  

Sri ... J ............  ..................................................... 
V  

V : Advocate 

Sub Copy of wrien statement in 0 A No 3e 

Sui 
Please find herewith a copy of wru 	 ie nntioned 0.A., 

, 	filed today. 	 - 	- 

- 	
V V 

Please acknowledge receipt. 	-- 	 V 

- 	 V  

- 	 V 


